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Central Administratlve Tribunal, Princpal Bench, Neu, tlelhi

R,A.No.106/2ff)5 in
O.A.No.991/2003
M.A.No.92t)/2495

New t)Blhi, this the )zh day of May, 2005

Honble Mr.Justice V.S. Aggarml, Chalrman
Hon'ble Mr.S.K. Nalk, Member(A)

Shri Mjay Kumar and others

Versus

.Applicants

Union of lndia,
Through the Secretary,
Ministry of Personnel, PG & Pensions,
tlepartment of Personnel and Trahhg,
Government of lndla, North Block,
New Delhiand others Respondents

OrdcdBv Clrcule0onl

Jusflcc Y.S. Aooatual. Chalrmen

Mlay Kumar and others had llled O.A.991r2003. On 30.11.2ff14, the

seme ms allowd. Respondents trere dlrected to prepare a revlsed select list ln

accordance \uith the third proviso to Rule 12 (2') of the CSS Rules wttich rms in

force at the relevant tlme and to conslder thelr claims.

2.The respondents have filed an application seeking review of the said

order. The revleu appllcatlon has been filed on 29.4.2005.

S.AbngFifth the revlew applleatlon, a petitlon has been prefened saelfrtg

condonation sf delay. lt has been pleaded that rwiew application could not be

llled in time as the manner and method of lmplementatlon of the order requked
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detailad lnter-departmental consultatlon and, therefore, the tlelay shonld be

condoned.

4.lt is rell settled that dehy can onfy be condoned whan lt is erplalnad.

Merely statlng that lt requlred detalled lnter-departmental consultetlon wilhout

explaining as to wlrere and hmv the delay occuned, cannc[ be taken to be

suficlent ground for condonatbn.

5.We flnd that the reviswapplication ls banad by tlme. Resultantty, it fails

and ls dlsmlssed ln clrculetlon.

Atl\a-"
( V.s.Aggarml )

Chalrman.Member(A)
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